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uneconomic operations. Thousands 
of workers have been rendered jobl s 
these units because of the closure of 
these units. The mas closure is 
the result of introduction of a Central 
Government scheme of total excise 
exemption to smal1 scale dyestuff 
units having turnover upto Rs .) lakhs. 
The total excise exemption for small 
scale sector was raised upto a turn-
over of Rs 7.5 lakhs in the 1~ 1  

Budget with the result thnt many dye-
stuff units sprang up to take advantag 
of the excise exemption by limiting 
their production and sales below 7 .5 
lakh.'5. These units have captured a 
lion's share of the market by selling 
their products 40 to 50 per ce!lt 
cheaper than the organised sector. The 
growth at dyestufi units has hit the 
large scale sector hard and the pro-
gressive units whose turnover is mer 
than Rs. 15 lakhs. There is a steady 
decrease in the capacity utilis tion of 
large scale sector which is bound to 
affect their prospects. 

I urge the Government to ra-
tionali the excise concessions by 
providing excise x  p ti on to all 
small-scale units upto a turnover of 
Rs. 7.5 lakhs and lewing 5 ~lo 
excise duty to units whose turn-
over exceeds that limit in order to 
save this industry from the pr sent 
crisis. That would protect the large 
scale manufacturin units. 

(v) ALLEGED SHIFTING OF MATERIAL 
MEANT FOR CONVERSION OF MANNED 

ivf DKHED RAILWAY LINE 

SHRI UTTAM RATHOD 
(Hingoli): Sir, I read the following 
statem.ent under Rule ~ 

Some y('e rs bark, it was assured 
by Govem1nent that the conver-
sion of Manmad-11udkhed section 
will be taken up. Accordingly, 
this section was survey d and the 
work w ~lso start d some years 
back. But due to meagre provision 

in the Budcret, the work could not be 
completed soon. This was also 
rai ed on the floor of both the Houses 
on several occa ions but the Go-
vernment did not take any action to 
complete this conversion work from 
metre gauge to broad gauge. 

Now, it is reliably learnt that the 
offic 's which wer looking after the 
conversion work are shifted and the 
material that was to be utilised for 
this purpo e has also been shift d to 
other places. All these actions 
of the Railway Board have irritated 
the people of Marathwada regi n. 
Now they are thinking f having 
an agitation from r th of this month 
which may turn viol nt as this area 
feel neglected in every walk of life. 
The promis of Government has also 
not b en fulfilled by the Railway 
Board which hall upset all the sec-
tions of the p opl . 

'fhe Governm nt is r qu st d to 
tay th shifting of office and ma-
terial meant for conversi<Jn of this 
railway line imm diately and start 
the work in full swina o that the 
work may be compl ted early and 
propo ed agitation in Marathwada 
r gion he averted. 

(vi) DEMAND FOR WITHDRAWAL OF 

ORDERS REGARDING COLLECTION OF 

SECURITY DEPOSITS TOWARDS TELE-

PHONE BILL ARREARS IN 

RATNAGIRI DISTT. 

SHRI BAPUSAHEil PARULE-
KAR (Ratnagiri): Under Rule 377, 
I would like to men6on the following: 

The telecommunication wino-of 
b 

the Communication Ministry has 
issued notices to many customers 
owning telephone to deposit Rs. 
500 as security deposit towards the 
telephon bills. These notices 
in.tlJr-alia mention that if the 
paying habit of the customer is im-
proved, the deposit amount will be 
[refunded after three years ·or on 
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closure of phone whichever is earlier. 
This deposit amount carries no in-
terest. Crores of rupees will be 
collected this way and used by Go-
vernment for years without any in-
terest. 

The charges of local calls, trunk 
calls and other deposits have been 
considcrabhr increased. ~1ore

over, the Department is unable to 
• • .f'. • 

give sat1s1actory service to cus-
tomers. . Many a times, telephone 
connect10ns are cut for not havino-
paid the arrears. To add to all this~ 
the Department is now informing 
the customers to pay security deposit 
towards _arrears, . in order to improve 
the pay1n habit of the customers. 
Such notices ar also issued to those 
who are regularly payino- the 
arrears. This is 1nost insulting and 
annoying. 

. I_n ~hiplun town in R a tnagiri 
d1stnct m l\1aharasthra such notices 
are issued to more t 1an 50°/o of the 
phone subscribers. 

I, therefore, request and urO"e 
upon the Minister of ommunicatio~s 
to reconsider the matter and direct 
the authorities concerned to with-
draw. the orde:S and stop collecting 
security deposits towards arrears 
and not to harass telephone subs-
cribers. · 

. SHRI RAJESH PILOT 
(Bharatpur): Before I bring iny 
urgent m~tter for your consideration, 
I would h ~e to bring to your notice 
that on :i_n these matters of urgent 
nature which the Members of Parlia-
ment have brought to the notice of 
the Government, the action taken 
by the Government is very very late. 

SHRI SOMNATH CHAT-
TERJEE (J adavpur) :  I am suppor-
ting his view. Rule 377 hac; become 
a mockery. 

'..TT ~ ~1trq ~)~~~ wmil' : ~ 
...... ~~ ~~ ~~~  

SHRI RAJ ESH PILOT: VVh n, 
we cannot bring it under any other 
Rule, we bring the matter under 
Rule 377. I want to bring something 
for your corL5idf'ra tion. 

MR. CHAIRMAN : You kindly 
read out the statement 

( lntaruptinn~) 

P.;11' 't rii '~ f'4 m ;;~~ 1((1ra1· : l ~ ~er 

~ 'fiT ~ ~ I ~1~1  tj"fil ITTlR 
~  ~  ~ ti~ 1r Cfi"nf +rc:rr ~  ~) 

f.Rw ~ ~ fell l ~ ~ ~ CfiT 

\ifCff"Gf ~ :q: I °4';?r" ~11  Cfcn 1 4, 1 5 

r r c~ r~~ ~ ~n. ~ m ~ 1Z<fi" 111: 

m CfiTlf cm:r . ~1 ~ , 

MR. CHAIRMAN: Is this an 
occasion to mention all this ? 

(vii) NEED TO MONITO R THE PROGRESS 
OF RESERVATION OF SERVICE 

Q.UOTA FIXED FOR EX-SERVICEMEN 

SHRI RAJESH PILOT 
(BharatpurJ : Sir, I would like to 
bring the following matter under 
Rule 377: 

It has been stated time and again 
that concession in the form of re-
servation in Central Govern.n1cnt and 
State Government services, the 
percentage of reservation fixed for 
ex-servicemen has not been fully 
materialised although as per the 
Governn1ent policy, the public sector 
is also supp sed to have re serve 
quota for Ex-servicemen. After 
touring most of the States and 
n1eeting the Ex-servicemen all over 
the country I wish to bring to the 
notice of the concorned State autho-
rities through the Central Guvern-
1nent that monitoring of this 
p~ ocedurc needs to be done imme-
diately and also smoothen the system 
in all parts of the ·country by nomina-
ting President of District Soldier 
Board. All State Governments may 
please be requested to call for figures 


